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e / ORDER
1T I3, ~ATTAF WEET §aRT / Per Sanjay Garg, Judicial Member:

The captioned appeals have been preferred by the assessee
against the separate orders dated 15.03.2021 of the Commissioner of
Income Tax (Appeals)-3, Patna [hereinafter referred to as ‘CIT(A)]
passed u/s 250 of the Income Tax Act (hereinafter referred to as the

‘Act).

2. The assessee in these appeals has agitated the levy of penalty
u/s 271(1)(c) of the Act.

3. At the outset, the 1d. Counsel for the assessee has invited our
attention to the impugned orders of the 1d. CIT(A) to submit that the
impugned orders in all the three appeals are ex parte orders. The 1d.
Counsel has submitted that in fact the assessee did not receive any of
the notice of hearing issued by the ld. CIT(A). Moreover, the alleged
dates of hearing mentioned by the CIT(A) were during the Covid
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pandemic period, therefore, under the circumstances, the assessee
could not represent his case before the CIT(A). That the assessee may

be given opportunity to present its case before the CIT(A).

4. In view of the above submissions, we note that the impugned
date of hearings mentioned by the CIT(A) are dated 21.01.2021,
22.02.2021 & 05.03.2021 which dates fall during the Covid Pandemic
period. Moreover, it is the case of the assessee that the assessee did
not receive the notices of hearings of the aforesaid dates. In our view,
the interests of justice will be well-served if the assessee is given an
opportunity to present its case before the CIT(A). The impugned orders
of the CIT(A) in the captioned appeals are set aside and the matter in
all the three captioned appeals is restored to the file of the CIT(A) for
decision afresh. Needless to say that the 1d. CIT(A) will give proper
opportunity to the assessee to present its case and thereafter to decide

the matter in accordance with law.

S. In the result, all the captioned appeals are treated as allowed for

statistical purposes.

Kolkata, the 15t May, 202 3.

Sd/- Sd/-
[Rajesh Kumar] [Sanjay Garg]
o@T geEg/Accountant Member e gerg/Judicial Member

Dated: 15.05.2023.
RS
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